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THE HON'BLE M. S. R. ADIGE. MEMBER (A)

Dharam Vir Dhi.r

Manager (Civil), RITES, :
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Paschm Vihar, New Delh1-63. eee Petitioner

By Advocate Shr1 R. K. Kamal
. Versus _
Shri Masih-Uz-zaman,
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B aroda House, New Delhi. . +es Respondent
By #dvccate Shr1 B. K. Aggarwal

0 R D_E R (ORAL)
"Hon'ble Mrs Justice V. S. Mal imath -

The respondents appear to have complied with the

© judgment of the Tribunal which would lead us to drop
these proceedings. The learned counsel for the

. petitidner, however, is right in pointing hout that if
there is any error in calculations, the petitioner
would bring the same to the notice.of the respondents.
If tha:t 15 done, it is obviou; that the reSpondents

 shall examine the same and make necessary corrections’
and take further action consistent with the same.

SubJ ect tc thls reservat:.on, these proceedings are

dr opped,
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